369 Matters under
Rule 377

The Scheme was primarily launched to
improve the lot of poor people by giving
them loans for their self-employment and
to deploy funds for economic rehabili-
tation of the rural areas and its implemen-
tation should be taken up on a continual
basis. Government should also take
the following steps so as to ensure
that the Scheme achicved its primary
aims :

1. Banks should be directed to for-
mulate detailed guidelines and
allocated at least 60 per cent of
loans disbursed to people residing
in rural areas,

2. There should be a continuous
review and monitoring of the
Scheme so that new targets may
be laid down after the achievement
of targets fixed earlier.

(vil) Steps for the re-surrection of scent
and inscense sticks industry in
Kannauj, Uttar Pradesh,
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(viii) Need to ensure allotment of reserved
seats in various University Courses
to Scheduled Castes and Scheduled
Tribes students
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(ix) Need for res @ ation of R.M. S
sorting section and enhancement of
salary of ED. Employees

AUGUST 22, 1984

Const. (47th Amds.) Bill 372

Sorting Sections, 200 have been abolished
already on the pretext of effecting savings
in expenditure and quick delivery by air
routes.  Actually, in practice this hrs not
led to any savings or quick delivery,
But it has led to abnormal delay in the
Celivery of letters, etc. and unnecessary
experditure in keeping the personnel in
reserve, without adequate emrloyment,
The opportunities of further employment
are also sealed. The E D. employees are
starving for want of employment, They
could neither earn here nor seck any other
employment elsewhere. As our country
is very vast and our villages are not even
connected by bus routes, it is not fair
to expect the P&T to use the air routes
for delivering the postal articles, etc,
Our system cannot be compared with the
system that exists in United States of
America, Only by maintaining these
RMS Sorting sections the mail posted by
public could be expected to reach its
destination at least in a day or two.
Now it takes four or five days. Govern-
ment is, therefore, requesied to restore
these RMS Sorting Sections and pave the
waw for the speedy delivery of Postal
articles, The minimvom salary to the
E.D. employees in P&T should be at least
Rs, 275/- p.m. and they should be
regularized forthwith. Even an ordinary
Mazdoor gets Rs. 15/- per day, whereas
the E.D employces get much less for a
day’s working  Government, as a model
employer, should sct things right, anli
lead the path of welfare Siate in our
country,

MR DEPUTY-SPEAKER : Now we
take up Legislative Business viz Consti-
tution (Forty-seventh Amendment) Bill.
Do you want to speak, Mrs. Ram Dulari
Sihna.

14 00 hrs.

\//CONSTITUTION (FORTY-SEVENTH

AMENDMENT) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA):
I beg to move:

DR. A, KALANIDHI (Madras Cen-
tral) : Out of 265 Railway Mail Service
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«That the Bill further to amend




